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O R D E R 

Per Rahul Chaudhary, Judicial Member: 

1. By way of the present appeal the Assessee has challenged the 

order, dated 19/03/2024, passed by the National Faceless Appeal 

Centre (NFAC), Delhi, [hereinafter referred to as the ‘CIT(A)’], 

whereby the Ld. CIT(A) had dismissed the appeal of the Assessee 

against the Penalty Order, dated 30/08/2016, passed under 

Section 271(1)(c)  of the Income Tax Act, 1961 (hereinafter 

referred to as ‘the Act’).  

2. When the appeal was taken up for hearing, the learned Authorised 

Representative for the Appellant being represented through 

Insolvency Resolution Professional, Shri Rathin Majmudar, moved 
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an application, dated 09/09/2024, seeking withdrawal of the 

Appeal. Along with the aforesaid application a copy of order, dated 

20/10/2023, passed by the National Company Law Tribunal- 

Mumbai  Bench,Court– V inCP(IB) / 120(M 

B)  / 2023 has also been placed on record which shows that 

Application under Section 9 of the Insolvency and Bankruptcy 

Code, 2016 filed by operational creditor (i.e. Global Wind 

Infrastructure and Services Private Limited) has been admitted 

and Shri Rathin Majmudar has been appointed as Interim 

Resolution Professional. In the application it has been stated as 

under: 

“This is regarding the appeal made by Resolution Professional for 

Assessment Year 2013-14 against demand of Rs. 5,85,740/-.  

This is to inform that the appeal was made due to inadvertent 

error by us.  

 

This is to bring to your kind note that the Corporate Debtor i.e. 

M/s Triumvirate Sons Enterprises Private Limited is in CIRP since 

20th October 2023 and hence it is in moratorium under section 

14 of Insolvency and Bankruptcy Code 2016. 

 

In view of the above we consider our appeal filed for Assessment 

Year 2013-14 as withdrawn and request for no action in this 

regard.” 

 
3. In view of the above, the present Appeal is dismissed as 

withdrawn. 

 

Order pronounced on 13.09.2023. 

 

                   Sd/-             Sd/- 
(Prashant Maharishi) 

  Accountant Member 

 

 

       (Rahul Chaudhary) 

       Judicial Member 
 

  

 

म ुंबई Mumbai; दिन ुंक Dated : 13.09.2023 
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आदेश की प्रतितिति अगे्रतिि/Copy of the Order forwarded  to :   

1. अपील र्थी / The Appellant  

2. प्रत्यर्थी / The Respondent. 

3. आयकर आय क्त/ The CIT 

4. प्रध न आयकर आय क्त / Pr.CIT  

5. दिभ गीय प्रदिदनदध, आयकर अपीलीय अदधकरण, म ुंबई / DR, ITAT, 

Mumbai 
6. ग र्ड  फ ईल / Guard file. 

                 

                                                           आिेश न स र/ BY ORDER, 

 

सत्य दपि प्रदि //True Copy// 

                        उप/सह यक पुंजीक र    /(Dy./Asstt. Registrar) 

      आयकर अपीलीय अदधकरण, म ुंबई /  ITAT, Mumbai 


